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The Union of India, rep, by 
The Secretary (Estt.) 
Ministry of Railways 
Railway Board 
New Delhi 

The Railway Board, rep, by 
The Chairman 
New Delhi 

The Divisional Railway Manager 
South Eastern Railways 
Waltair 
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Counsel for the applicants 

Counsel for the respondents 

1 

4 

'It 

Respondents 

V. Subrahmanya NaruEu 
vocate 	 0. 

.R. Oevaraj, 
for Railways 
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CORAM 

HON. MR. JUSTICE V. NEELADRI RAO, VICE CHAIRMAN 

HON. MR. P.T. THIRLJ\JENGADAM, MEMBER (ADMINISTRATIoN) 

JudQement 

(As per Hon. Mr. P. T. Thiruvengadam, member (Admn.) 

Heard Sri K.V. Subrahmanya Narasu, learned counsel 

for the applicants and Sri 	Oevaraj, learned counsel 

for the respondents. 

At the time of filing this OA, the applicants were 

working as OS Grade II and Head Clerks except for 

applicantsl & 13, who had retired from service as Head 

clerks. 	All these i1pplicants were promoted as Head 

Clerks w,e.f,1-1-1984 and b.St the pay e t-bas-e- Head 

Clerks was/is lower than the pay of their juniors who\ ,,  

were promoted as Head clerks later. This OA has been 

filed praying for a direction to the respondents to step-

up the pay of the applicants to that of their juniors 

who were promoted laterfL the applicants as Head 

clerks but drawing higher pay than the applicaits1with 

all consequential benefits. 

Similarly placed Hed clerks had filed OA.192/90 

beofore this Bench praying for a direction to refix their 

pay on their promotion as Head clerks w.e.f.1-1-1984 on 

notional basis duly treating them as having been granted 

Rs,35/- as special pay while they were working as Senior 

Clerks and for payment of arrears w.e.f.1-9-1955. This 

CA was disposed of by order dated 4-3-93 as under 

"In the result, the stepping up of saipry of the 
applicants as the Head Clerks / Sub Heads has to 
be made from the date on which the pa of their 
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juniors is higher than their pay. The arrears 
on such fixation have to be paid within three 
months from today." 

4. 	The issues raised in this CA are similar to the ones 

raised in CA .192/90 and accordingly the same direction has 

to be given in this CA also. 

CA is ordered with a direction that stepping up of 

salary of the applicants as Head Clerks has to be made on 

the date on which the pay of their juniors was higher than 

their pay. As regards the applicants 1 & 13, who have 

retired from service, the same benefits willbe extended 

with correonding -to-  fixation in retireme 

Arrears of such fixation has to be paid uit 

from today. 

6. 	CA ió ordered accordingly. No costs. 

(P.T. Thiruvengadam) 	 (V. Neela 
Member(Admn.) 	 vice-Ch  

benefits. 

n three months 

ri Rao) 
irman 
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Dated: August 26, 93 
	

'' Regis 
Dictated in the Open Court 

sk 
Copy to:- 
1. The Secretary(Estt.), Fliniétry of Rail 

4il33x Union of India, New Delhi. 
2, The Chairman, Railway Board, New Delhi 

The Divisional Railway Manager, South 
Waltair, Visakhapatnam, 
One copy to Sri. K.iJ.Subrahmanya Narus 
Advocates Association, Hyderebad. 
One copy to Sri. N.R.Devaraj, SC for A 
One copy to Library, CAT, Hyd. 
One spare copy. 
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THE 1_10NrI3LE  Mr1.J1jSTICZ V.NEELADRI MO 
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MEMBER(JUDL) 
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THE HON'BLE MR..P .T .TIPUVENGADANffl(A) 

Dateds C4i_l.93 
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O.A.No. 
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ed nf with directions 
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